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Chapter 1 

1.1 Introduction 

The Constitution of India has enshrined the principles of democracy, by 

guaranteeing to its citizens certain Fundamental Rights. Article 19(1)(a) and 

Article 21 of the Constitution of India, by implication, guarantee to the citizens 

of India the right to know everything done by public functionaries. 

The Central Information Commission was established in October 2005 under 

the Right to Information Act, 2005 (RTI Act). The RTI Act provides for setting 

up a practical regime of Right to Information for citizens to secure the right to 

access information held by or under the control of Public Authorities (PAs). 

The legislative intent behind the enactment of the RTI Act is to foster 

transparency and accountability in the working of every Public Authority (PA), 

bridge the gap between the information provider and the information seeker, 

enhance efficiency in administration of PAs, mitigate corruption and promote 

good governance. 

 

1.2      Salient Features of the RTI Act 

1.2.1 Public Authority 

As per Section 2(h) of the RTI Act, a ‘Public Authority’ means any authority or 

body or institution of self government established or constituted by or under 

the Constitution, any other law made by the Parliament, any other law made 

by the State Legislature and notification issued or order made by the 

appropriate government. It includes any ‘body’ owned, controlled or 

substantially financed and non-government organizations substantially 

financed directly or indirectly by funds provided by the appropriate 

government. 
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1.2.2 “Right to Information’’ 

As per Section 2(j) of the RTI Act, 2005, the ‘Right to Information’ means the 

rights of a citizen to seek any information accessible under this Act, which is 

held by or under control of any PA and includes the right to inspection of work, 

documents, records which includes any document, manuscript and file and 

any electronic records and take notes, extracts or certified copies of 

documents or records, take certified samples of material and obtain 

information as stored in form of diskettes, floppies, tapes, video cassettes or 

any electronic mode or through printouts where such information is stored in a 

computer or in any other device. 

 

1.2.3 Exemption from Disclosure of Information 

No right is unfettered and therefore while promoting institutional integrity and 

transparency, Sections 8, 9, 10, 11 and 24 of the RTI Act enlist exemptions/ 

limitations on disclosure of certain information. Essentially, as per the RTI Act 

such information is exempted from disclosure which affect the sovereignty and 

integrity of the country in a prejudicial manner and also its security, strategic, 

scientific or economic interests, commercial confidence, trade secrets, or 

intellectual property, information causing breach of privilege of Parliament or 

the State Legislature, information forbidden to be published by any court of 

law etc. It also includes provisions for protecting the privacy of an individual. 

Furthermore, certain intelligence and security organizations have been 

exempted from disclosure of information, except information pertaining to 

allegations of corruption and human rights violations. Moreover, wherever the 
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competent authority feels that larger public interest warrants disclosure, the 

information may be provided. 

1.2.4 Suo-Motu Disclosure  

Section 4 of the Act provides for obligations of PAs regarding mandatory 

disclosure on various aspects of structure and functioning of PAs and requires 

that they make suo-motu disclosure in public interest through various means 

of communication. This is an essential ingredient for broadening and 

deepening of the transparency regime brought into being by the RTI Act. This 

Section also emphasizes the need for using electronic means for record 

upkeep, management and dissemination of information in order to make 

information easily accessible. Indeed, a robust record management is at the 

very heart of a transparency regime.  

 

1.2.5 Three Tier System under RTI Act 

The Act has provision of a three tier structure for enforcing the right to 

information. 

 

The First tier is Central Assistant Public Information Officer/Central Public 

Information Officer (CAPIO/CPIO) in a PA designated under section 5 of the 

RTI Act. The CAPIO/CPIO is required to provide information to an RTI 

applicant as expeditiously as possible and in any case within 30 days of the 

receipt of a request as per section 7 of RTI Act, unless it is exempt from 

disclosure or relates to a third party or held by another PA, in which case it 

should be transferred to that PA within five days of the receipt of the 

application as per section 6 (3) of RTI Act.  
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The Second tier is designated as the First Appellate Authority (FAA). As per 

the mandate of the RTI Act, an RTI applicant who does not get the required 

information within the specified time or is aggrieved by the decision of CPIO 

may, within thirty days, address/prefer his first appeal to an officer senior in 

rank to CPIO in each PA. Together, the CPIO and the FAA constitute the 

cutting edge of this ‘practical regime of information’ as envisaged in the 

preamble of the Right to Information Act.  

 

At the third tier, the Central Information Commission has been established as 

the apex appellate authority under the RTI Act 2005. An information seeker 

can file a second appeal before the Central Information Commission against 

the order of FAA, if he is not satisfied or does not receive an order from FAA 

within the specified time as per section 19 (3) of the RTI Act. 

 

1.2.6 Complaint 

A complaint can also be filed before the Central Information Commission, in 

certain circumstances as enshrined in Section 18 of the RTI Act, for reasons 

such as (i) where the PA has not appointed a CPIO or (ii) the CPIO has 

refused to accept an RTI application, or (iii) the CPIO has not given a 

response within the specified time limit or (iv) the CPIO has given incomplete, 

misleading or false information or (v) where unreasonable fee has been 

demanded by CPIO, etc. 
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1.2.7 Powers and Functions of the Central Information Commission  

The RTI Act 2005 through its Sections –18, 19 and 20, prescribes the powers 

and functions of the Central Information Commission in dealing with appeals, 

complaints and penalties, respectively.  

1.2.8 Preparation of Annual Report 

As per section 25 of the RTI Act, the Central Information Commission is 

required to prepare an Annual Report after the end of each year on the 

implementation of the provisions of the Act during that year which is to be 

forwarded to the appropriate Government, which, in turn, is required to lay the 

report before each House of Parliament.  

 

1.2.9 Section 25 

Various clauses under Section 25 deal with preparation of the Annual Report 

and submission of information to the Commission by the PAs for preparation 

of the Annual Reports, prescribing the contents of the Annual Report as well 

as bestowing power on the Commission to make recommendations to the PA 

so as to bring practices of the PA in consonance with the provisions and the 

spirit of the RTI Act. 

 

As per section 25(3), each report shall state in respect of the year to which the 

report relates, 

(a) the number of requests made to each PA; 

(b)  the number of decisions where applicants were not entitled to check the 

documents pursuant to the requests, the provisions of this Act under which 
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these decisions were made and the number of times such provisions were 

invoked;  

(c) the number of appeals referred to the Central Information Commission or 

State Information Commission, as the case may be, for review, the nature of 

the appeals and the outcome of the appeals; 

(d) particulars of any disciplinary action taken against any officer in respect of the 

administration of this Act;  

(e) the amount of charges collected by each PA under this Act;  

(f) any facts which indicate an effort by the PAs to administer and implement the 

spirit and intention of this Act; 

(g) Recommendations for reform, including recommendations in respect of the 

particular public authorities, for the development, improvement, 

modernization, reform or amendment to this Act or other legislation or 

common law or any other matter relevant for operationalising the right to 

access information. 

 

Further, as per section 25(5), if it appears to Central Information Commission 

that the practice of a public authority in relation to the exercise of its functions 

under this Act does not conform with the provisions or spirit of this Act, it may 

give to the authority a recommendation specifying the steps which ought in its 

opinion to be taken for promoting such conformity. 

 The Annual Report of the Commission is based on the inputs received from 

the PAs on the implementation of the Act.  



 

 

7 

 

 

Chapter 2 

 

Analysis of RTI Regime: Implementation of RTI Act by Public Authorities in 2020-21 
 

 

2.1 Institutional Arrangements  

2. 1.1 In order to fulfill its mandate of preparation and forwarding of the Annual 

Report to Appropriate Government, the Central Information Commission 

invites online quarterly returns from the PAs in a prescribed pro-forma in 

accordance with Section 25(3) of the RTI Act. All PAs, as defined under 

Section 2(h) of the RTI Act, are required to be registered with the 

Commission for this purpose. 

 

2.1.2 Registration of Public Authorities 

 It is expected that all entities qualifying as PA are registered with the Central 

Information Commission by the concerned Ministries/Departments. It is, 

however, possible that some entities might not have been registered as PAs. 

Whenever any complaint of this nature is received, the Commission can, after 

hearing, give directions to concerned Ministry/Department to register an entity 

as a PA. The Commission has also taken a pro-active role and directed that a 

uniform pattern be followed while registering an entity as a PA by merging 

similar types of PAs. However, it is clarified that the right for inclusion and 

deletion of any PA vests with the controlling Ministries/ Departments. 

2.1.3 Submission of Quarterly Returns 

 Every PA is required to submit four quarterly returns for assessment of their 

performance during a year. PA, which fails to submit their return even for a 
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single quarter, is treated as defaulter for this purpose. In the present report, 

performance of only such PAs has been analyzed who have submitted 

quarterly returns for all the four quarters. 

 

2.2 Trends in Registration of PAs and Submission of Quarterly Returns 

Table 2.1 and Figure 2.1 give the trend of registration of PAs since 2005-06. 

The number of registered PAs may change for various reasons viz. 

creation/identification/deletion of PAs/directions of the Commission or various 

Courts etc. 

 
Table 2.1 

 
Number of Registered PAs and Percentage Compliance since 2005-06. 

Sl. No. Year 

Total 
Number of 

PAs 
Registered 

with CIC 

Number of 
PAs who 

Submitted 
All the Four 
Quarterly 
Returns 

Number of 
PAs who did 
not submit 
All the Four 
Quarterly 
Returns 

Percentage 
Compliance for 
Submission of 

Quarterly 
Returns 

(a) (b) (c) (d) (e) (f)=(d)x100/(c) 

1 2005-06 938 837 101 89.23 

2 2006-07 1412 1168 244 82.72 

3 2007-08 1597 1382 215 86.54 

4 2008-09 1770 1528 242 86.33 

5 2009-10 1847 1427 420 77.26 

6 2010-11 2149 1452 697 67.57 

7 2011-12 2314 1593 721 68.84 

8 2012-13 2333 1864 469 79.90 
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9 2013-14 2276 1651 625 72.54 

10 2014-15 2030 1528 502 75.27 

11 2015-16 2023 1903 120 94.07 

12 2016-17 2092 1964 128 93.88 

13 2017-18 2079 2079 0 100 

14 2018-19 2145 2145 0 100 

15 2019-20 2193 2131 62 97.17 

16 2020-21 2275 2182 93 95.91 

 

As per section 25 of the RTI Act, there is a legal requirement for the PAs to 

submit Quarterly Returns to the Commission. Due to efforts made by the 

Commission, 95.91% PAs have submitted all the four Quarterly Returns 

during the reporting year. The graph below depicts the performance of the 

PAs in respect of the statutory obligation of submitting Quarterly Returns. 

Figure: 2.1 
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Table 2.2 

Summary of Submission of Quarterly Returns 

Sl. 
No. 

Ministry/ Independent Department 
Total 

Number 
of PAs 

Number of 
PAs who 

Filed All the 
Four 

Quarterly 
Returns 

Percentage 
Compliance 

(%) 

1 UT of Jammu and Kashmir 40 7 17.50 

2 UT of Andaman & Nicobar 2 1 50.00 

3 Ministry of Youth Affairs & Sports 6 5 83.33 

4 
Ministry of Women & Child 
Development 

7 6 85.71 

5 Ministry of Housing & Urban Affairs 28 24 85.71 

6 Department of Revenue 74 67 90.54 

7 Ministry of Civil Aviation 11 10 90.91 

8 Ministry of External Affairs 187 172 91.98 

9 Ministry of Corporate Affairs 64 59 92.19 

10 Department of Information Technology 13 12 92.31 

11 Department of Pharmaceuticals 14 13 92.86 

12 Ministry of Railways 30 28 93.33 

13 
Department of Food & Public 
Distribution 

18 17 94.44 

14 UT of Puducherry 46 44 95.65 

15 Ministry of Petroleum & Natural Gas 24 23 95.83 

16 
Department of Animal Husbandry, 
Dairying and Fisheries 

50 48 96.00 

17 
Ministry of Social Justice & 
Empowerment 

25 24 96.00 
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18 Department of Commerce 32 31 96.88 

19 Ministry of Environment & Forests 33 32 96.97 

20 Ministry of Labour & Employment 34 33 97.06 

21 Department of Health & Family Welfare 105 102 97.14 

22 
Ministry of Micro, Small and Medium 
Enterprises 

60 59 98.33 

23 UT of Chandigarh 67 66 98.51 

24 UT of Delhi 203 200 98.52 

25 Department of Financial Services 94 93 98.94 

26 Department of Higher Education 192 190 98.96 

27 Election Commission of India 1 1 100 

28 Cabinet Secretariat 1 1 100 

29 Department of Home 31 31 100 

30 
Department of Agriculture & 
Cooperation 

37 37 100 

31 
Department of Agricultural Research & 
Education 

114 114 100 

32 Ministry of Food Processing Industries 1 1 100 

33 
Department of Chemicals & 
Petrochemicals 

7 7 100 

34 Ministry of Coal 13 13 100 

35 Ministry of Minority Affairs 7 7 100 

36 Ministry of Mines 8 8 100 

37 Department of Atomic Energy 34 34 100 

38 
Department of Industrial Policy & 
Promotion 

13 13 100 

39 Department of Telecommunications 9 9 100 

40 Department of Posts 1 1 100 
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41 Department of Consumer Affairs 10 10 100 

42 Department of Defence 28 28 100 

43 Department of Defence Production 14 14 100 

44 
Department of Defence Research & 
Development 

5 5 100 

45 
Ministry of Development of North 
Eastern Region 

5 5 100 

46 Department of Economic Affairs 13 13 100 

47 Department of Expenditure 3 3 100 

48 Department of AYUSH 20 20 100 

49 Ministry of Panchayati Raj 1 1 100 

50 Department of Heavy Industries 22 22 100 

51 
Department of School Education and 
Literacy 

10 10 100 

52 Ministry of Information & Broadcasting 23 23 100 

53 Department of Legal Affairs 31 31 100 

54 Department of Justice 10 10 100 

55 Ministry of New & Renewable Energy 6 6 100 

56 Ministry of Earth Sciences 10 10 100 

57 Prime Minister's Office 1 1 100 

58 Ministry of Parliamentary Affairs 1 1 100 

59 Department of Personnel & Training 10 10 100 

60 NITI Aayog 1 1 100 

61 Ministry of Power 19 19 100 



 

 

13 

 

 

62 Department of Rural Development 2 2 100 

63 
Department of Drinking Water and 
Sanitation 

1 1 100 

64 Department of Science & Technology 30 30 100 

65 
Department of Scientific & Industrial 
Research 

46 46 100 

66 Department of Bio-Technology 16 16 100 

67 Department of Space 19 19 100 

68 
Ministry of Statistics & Programme 
Implementation 

1 1 100 

69 Ministry of Steel 14 14 100 

70 Department of Shipping 19 19 100 

71 Ministry of Textiles 19 19 100 

72 Ministry of Tourism 25 25 100 

73 Ministry of Culture 36 36 100 

74 Ministry of Tribal Affairs 4 4 100 

75 Ministry of Road Transport & Highways 5 5 100 

76 
Department of Water Resources and 
Ganga Rejuvenation 

21 21 100 

77 Department of Fertilisers 11 11 100 

78 President Secretariat 1 1 100 

79 Comptroller & Auditor General 1 1 100 

80 UT of Dadar & Nagar Haveli 1 1 100 

81 UT of Daman & Diu 1 1 100 

82 UT of Lakshadweep 1 1 100 
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83 Vice-President Secretariat 1 1 100 

84 Supreme Court of India 1 1 100 

85 High Court Of Delhi 2 2 100 

86 
Ministry of Skill Development & 
Entrepreneurship 

6 6 100 

87 Department of Health Research 3 3 100 

88 Department of Land Resources 1 1 100 

89 
Department of Investment and Public 
Asset Management 

3 3 100 

90 Department of Public Enterprises 1 1 100 

91 
Department of Administrative Reforms 
& PG 

1 1 100 

92 Department of Ex-Servicemen Welfare 1 1 100 

93 Legislative department 1 1 100 

94 
Department of Pensions & Pensioners 
Welfare 

1 1 100 

Grand Total 2275 2182 95.91 

 

2.3 Analysis of Quarterly Returns filed by the PAs 

 

The PAs have to register themselves with Commission by providing various 

details including their category viz.: 

• Independent Ministry/Department 
• Department under Ministry 
• Attached Office 
• Subordinate Office 
• Corporation 
• Govt. Autonomous Body 
• Govt. Company under Companies Act 
• Others 
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Table 2.3 represents the data related to quarterly returns submitted by 

various PAs, category wise.It is seen that the category, Subordinate Office 

constituted the highest number of PAs (i.e. 941), being 41.36% of the total. 

The category, Corporation constituted the lowest number of PAs (i.e. 51), 

being 2.24% of the total. 

Table 2.3 

 
 Data Related to Quarterly Returns Submitted by Various PAs 

Sl. 
No. 

Category 
Number 
of PAs 

Percentage 
Contribution 
to the Total 
Registration 

(%) 

Number of 
Organisation 

who have 
Submitted 

All the Four 
Quarterly 
Returns 

Percentage of 
PAs who have 
Submitted All 

the Four 
Quarterly 

Returns (%) 

1 
Independent 
Ministry/Department 

110 4.84 109 99 

2 Department Under Ministry 165 7.25 130 79 

3 Attached Office 207 9.10 199 96 

4 Subordinate Office 941 41.36 903 96 

5 Corporation 51 2.24 50 98 

6 Govt. Autonomous Body 571 25.10 567 99 

7 
Govt. Company Under 
Companies Act 

74 3.25 72 97 

8 Others 156 6.86 152 97 
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2.4 RTI Requests- Details in a Nutshell 

2.4.1 Table 2.4 presents some key information about the disposal of RTI requests 

by PAs, viz. 

• Number of registered PAs with the Commission. 

• Opening balance of RTI requests. 

• Number of RTI requests received during reporting year. 

• Total number of RTI requests (Opening balance of RTI requests + 

Number of RTI requests received). 

• Number of RTI requests rejected. 

• Percentage of Rejection of RTI requests vis-ã-vis Number of RTI 

requests received during the reporting year. 

 

A significant downward trend has been noticed in the rejection of RTI requests 

by the PAs as shown in Table 2.4. The percentage of rejection of RTI requests 

for the reporting year is 3.85%, which is the lowest rejection percentage 

observed since inception of the Commission. 
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Table 2.4 
 

Disposal of RTI Requests by PAs since 2005-06. 
 

Sl. 
No. 

Year / 
Key 

Aspects 

Number of 
PAs 

Registered 
with the 

Commission 

Opening 
Balance of 

RTI 
Requests 

Number of 
RTI 

Requests 
Received 
during the 
Reporting 

Year 

Total 
Number of 

RTI 
Requests 

Number 
of RTI 

Requests 
Rejected 

Percentage of 
Rejection vis-ã-
vis Number of 
RTI Requests 

Received 
during the 

Reporting Year 
(%) 

(a) (b) (c) (d) (e) (f)=(d)+(e) (g) (h)=(g)X100/(e) 

1 2005-06 938 0 24436 24436 3387 13.9 

2 2006-07 1412 12026 171398 183424 15388 9 

3 2007-08 1597 23926 263261 287187 18966 7.2 

4 2008-09 1770 32792 329728 362520 23954 7.26 

5 2009-10 1847 97474 529274 626748 34057 6.43 

6 2010-11 2149 137771 417955 555726 21413 5.1 

7 2011-12 2314 76016 629960 705976 52313 8.3 

8 2012-13 2333 75331 811350 886681 62231 7.7 

9 2013-14 2276 128447 834183 962630 60127 7.21 

10 2014-15 2030 89785 755247 845032 63351 8.39 

11 2015-16 2024 188538 976679 1165217 64666 6.62 

12 2016-17 2092 212430 915749 1128179 60428 6.59 

13 2017-18 2079 215466 1233207 1448673 63206 5.13 (*) 

14 2018-19 2145 259919 1370129 1630048 64344 4.7 

15 2019-20 2193 310110 1374315 1684425 58634 4.27 

16 2020-21 2275 348410 1333802 1682212 51390 3.85 
  

(*)  During 2017-18, rejection was 4% when opening balance have been taken into calculation.  
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2.4.2 Trend in the Receipt of RTI Requests Over the Years 

The trend in the receipt of RTI requests may be seen from Figure 2.2. Figure 

2.2 clearly shows the upward trend in receipt of RTI requests over the period 

of time. 

Figure:2.2
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2.4.3 Percentage Rejection of RTI Requests by Various Categories of PAs 

 

Table 2.5 presents the data related to rejection of RTI requests by various 

categories of PAs during the reporting year. 

 
 

Table 2.5 

 

Data Related to Rejection of RTI Requests by Various Categories of PAs 

during Reporting Year (2020-21) 

 

Sl. 
No. 

Category of PA 

Number of 
RTI 

Requests 
Received 

Number 
of RTI 

Requests 
Rejected 

Percentage of RTI 
Requests Rejected  

(%) 

(a) (b) (c) (d) (e)=(d) X 100/(c) 

1 Independent Ministry/Department 158524 6078 3.83 

2 Department Under Ministry 256348 3219 1.26 

3 Attached Office 222375 2969 1.34 

4 Subordinate Office 366108 23175 6.33 

5 Corporation 26669 615 2.31 

6 Govt. Autonomous Body 209244 11894 5.68 

7 
Govt. Company Under 
Companies Act 

23575 1203 5.1 

8 Others 70959 2237 3.15 

Total  1333802 51390 3.85 
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Table 2.6 presents the data related to receipt of RTI requests and rejections (In 

terms of number of RTI requests received) by top 20  Ministries/ Departments/ 

Independent PAs during the reporting year. 

Table 2.6 
 

Data Related to Receipt of RTI Requests and Rejections by the Top 20 (In Terms of 

Number of RTI Requests Received) Ministries/Departments/Independent Public Authorities 

Sl. 
No. 

Ministry/Department/Independent PAs 
No. of RTI 
Requests 
Received 

No. of RTI 
Requests 
Rejected 

Percentage 
(%) 

(a) (b) (c) (d) (e)=(d)X100/(c) 

1 Ministry of Finance 170547 17252 10.12 

2 Ministry of Railways 123527 1798 1.46 

3 Ministry of Labour & Employment 118957 2646 2.22 

4 Ministry of Communications 102085 1639 1.61 

5 UT of Delhi 101647 2589 2.55 

6 Ministry of Human Resource Development 85535 861 1.01 

7 
Ministry of Personnel, Public Grievances & 
Pensions 

71955 1334 1.85 

8 Ministry of Defence 65122 3232 5.0 

9 Ministry of Corporate Affairs 63333 559 0.9 

10 Ministry of Health & Family Welfare 60423 438 0.72 

11 Ministry of Home Affairs 59286 8711 14.69 

12 Ministry of Housing & Urban Affairs 21157 203 0.96 

13 Ministry of Road Transport & Highways 18853 134 0.71 

14 Ministry of Petroleum & Natural Gas 17539 565 3.22 

15 Ministry of Civil Aviation 13682 208 1.52 

16 Ministry of Coal 13041 519 3.98 

17 UT of Chandigarh 12987 325 2.50 
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18 Prime Minister's Office 11686 609 5.21 

19 Ministry of External Affairs 10811 583 5.39 

20 Ministry of Law & Justice 10773 491 4.56 

 

2.4.4 Sections of RTI Act Invoked while Rejecting Information Sought in the RTI 

Requests 

 Table 2.7 below gives the data related to various sections of the RTI Act which 

were invoked while rejecting information sought in the RTI requests by various 

PAs during the reporting year. Additionally, Figure 2.3 shows the comparison 

of percentage contribution of various such sections in rejecting the information 

sought for the reporting year as well as last year. 

 

Table 2.7 

Sections Invoked while Rejecting Information Sought in the RTI Requests 

 

Sections 

Number of Times Various 
Sections were Invoked 

while Rejecting 
Information Sought in the 

RTI Requests # 

Percentage Contribution 
Over the Total (%) 

8(1) 25367 47.38 

9 229 0.43 

11 534 1.00 

24 10121 18.90 

Others 17286 32.29 

 

  #Multiple Sections might have been Invoked in rejection of  an RTI request. 
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complaints for these Ministries/ Departments/

(in terms of number of RTI requests received). 

      

46.01

0.42

24 Others

For the Year 2019-20

1.00

18.9

32.29

8(1) 9 11

For the Year 2020

22 

omparison of percentage contribution of various such sections in 
last two years  

RTI Act 2005 and 

appeals were filed under 

%) were disposed 

onversion of RTI Requests into First Appeals and 

Ministries/Departments/Independent PAs (in 

selected. Table 2.8 

conversion of RTI requests into first appeals and 

Departments/ Independent 

 

47.38

0.43

24 Others

For the Year 2020-21
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Table 2.8 

Number of RTI Requests, First Appeals and Second Appeals/Complaints  

received in top 20 Ministries/Departments/Independent PAs  

(In terms of Number of RTI requests received) 

 

Sl. 
No. 

Ministry/Department/ 
Independent Public Authority 

Number 
of 

Requests 
Received  

Number 
of First 
Appeals 
Received 

Percentage 
of RTI 

requests 
converted 
into First 
Appeals 

(%) 

Number of 
Second 
Appeals/ 

Complaints 
Received 

1 Ministry of Finance 170547 21390 12.54 3798 

2 Ministry of Railways 123527 10958 8.87 1372 

3 Ministry of Labour & Employment 118957 6897 5.80 472 

4 Ministry of Communications 102085 8137 8.0 1255 

5 UT of Delhi 101647 9756 9.60 1554 

6 
Ministry of Human Resource 
Development 

85535 18298 21.39 1268 

7 
Ministry of Personnel, Public 
Grievances & Pensions 

71955 7352 10.22 513 

8 Ministry of Defence 65122 14328 22.00 1190 

9 Ministry of Corporate Affairs 63333 4924 7.77 165 

10 Ministry of Health & Family Welfare 60423 3895 6.45 349 

11 Ministry of Home Affairs 59286 8371 14.12 1142 

12 Ministry of Housing & Urban Affairs 21157 5679 26.84 482 

13 
Ministry of Road Transport & 
Highways 

18853 1562 8.29 149 

14 
Ministry of Petroleum & Natural 
Gas 

17539 2295 13.09 385 

15 Ministry of Civil Aviation 13682 1093 7.99 85 

16 Ministry of Coal 13041 1699 13.03 318 
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17 UT of Chandigarh 12987 762 5.87 114 

18 Prime Minister's Office 11686 2080 17.80 236 

19 Ministry of External Affairs 10811 1056 9.77 149 

20 Ministry of Law & Justice 10773 584 5.42 143 

 

2.7 Data Related to CAPIOs, CPIOs and FAAs for Various PAs 

 

Figure 2.4 represents the data related to the officials designated as CAPIOs, 

CPIOs, FAAs, for various PAs during the last 5 years. 

 

Figure 2.4 

Data Related to CAPIOs, CPIOs and FAAs for Various PAs 

 

 

2016-17 2017-18 2018-19 2019-20 2020-21

No. of PAs 2092 2079 2145 2193 2275

No. CAPIOs 64711 55176 63869 60432 66278

No. CPIOs 23561 23213 24048 21756 23012

No. FAAs 9497 9314 9309 8923 9660
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2.8 Details of Amount C

Figure 2.5 represents c

application fees, additional charges an

Total Amount Collected by PAs (in INR)

 

2.9 Summary of Quarterly 

Table 2.9 represents the compilation of overall summary based on all the four 

quarterly returns submitted by various PAs

2016-17 2017

10912868

12628475

Details of Amount Collected by Various PAs 

represents comparison of total amount collected by 

application fees, additional charges and penalty during last five years.

 

Figure 2.5 

Total Amount Collected by PAs (in INR) 

 

Quarterly Returns  

represents the compilation of overall summary based on all the four 

quarterly returns submitted by various PAs during the reporting year

2017-18 2018-19 2019-20

12628475

10360688

9308534

25 

otal amount collected by various PAs as 

d penalty during last five years. 

 

 
 

represents the compilation of overall summary based on all the four 

during the reporting year. 

2020-21

7296660
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Table 2.9 

Overall Summary of Quarterly Returns  

 

Sr. No. Name Grand Total 

1 Total number of PAs 2275 

2 
Total number of PAs who have not submitted Annual 
Returns 

93 

3 Total number of PAs who have submitted Annual Returns 2182 

4 
Opening balance of Requests Received under RTI (as on 
1st April 2020) 

348410 

5 Number of RTI requests received during year 1333802 

6 Total number of RTI requests (Rows 4+5) 1682212 

7 Number of RTI requests transferred to other PAs 195403 

8 Total Number of Appeals Received 150036 

9 Total Number of Appeals Disposed 92982 

10 Decisions where Applications for Information rejected 51390 (3.85%) 

11 
Number of cases where disciplinary action taken against 
any officer in respect of administration of RTI Act 

16 

12 
Total Amount Collected (fee + addl. charges + penalty) 
(Rs.) 

7296660 

13 Number of CAPIOs appointed by PAs 66278 

14 Number of CPIOs appointed by PAs 23012 

15 Number of AAs appointed by PAs 9660 
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16 Total of (13+14+15) 98950 

17 

No. of times 
various Provisions 
were invoked 
while Rejecting 
Requests 

Relevant 
Sections of 
RTI Act  

Section 8(1) 

(a) 1024 

18 (b) 73 

19 (c) 44 

20 (d) 4269 

21 (e) 4033 

22 (f) 303 

23 (g) 614 

24 (h) 2140 

25 (i) 381 

26 (j) 12486 

27 

Other 
Sections 

9 229 

28 11 534 

29 24 10121 

30 (Others) 17286 

Total ( From 17 to 30) 53537 
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Chapter 3 

 
Central Information Commission: Overview of Activities 

 

This chapter presents an overview of activities undertaken by the Central 

Information Commission (CIC) in disposal of Appeals and Complaints, utilization of 

Non-Plan Budget as well as other important events during the reporting year. 

 

3.1 Incumbents during Reporting Year 

The details of Chief Information Commissioner and Information Commissioners in 

position during the reporting year are as follows: 

  

Sl. No. Chief Information Commissioner 
Term of Office 

From To 

1 Shri Bimal Julka 06-03-2020 26-08-2020 

2 Shri Yashvardhan Kumar Sinha 07-11-2020 - 
 

Sl. No. Information Commissioner 
Term of Office 

From To 

1 Shri Divya Prakash Sinha 25-02-16 25-09-20 

2 Shri Yashvardhan Kumar Sinha 01-01-19 06-11-20 

3 Smt.Vanaja N Sarna 01-01-19 - 

4 Shri Neeraj Kumar Gupta 01-01-19 - 

5 Shri Suresh Chandra 01-01-19 - 

6 Dr. Amita Pandove 06-03-20 - 

7 Shri Heeralal Samariya 07-11-20 - 

8 Ms. Saroj Punhani 07-11-20 - 

9 Shri Uday Mahurkar 07-11-20 - 
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3.2  Disposal of Appeals/Complaints filed with the Central Information 

Commission - Automatic Generation of Data 

3.2.1 To facilitate reporting of pendency and disposal figures on real time basis, the 

workflow system has been modified. This has resulted in automatic generation of 

opening balances of pending cases. This includes figures on registration, disposal 

and closing balance of cases at the end of a particular reference period. The 

system now generates expandable hyperlink for details of the cases in all four 

categories i.e. opening balance, registration, disposal and closing balance. 

Particulars of file number, name of appellant/complainant, PA, date of registration, 

date of hearing and the date of disposal are shown against each of the above 

categories. The details mentioned above can also be now shown against each 

Information Commissioner, unlike earlier manual arrangements which provided 

details in respect of the CIC as a whole. The process has resulted in generating 

the reporting figures on real time basis. The details can be seen under the 

hyperlink at www.cic.gov.in.  

 

3.2.2 Registration/Disposal 

The database regarding registration/disposal of the cases during the reporting 

year in the CIC is as follows: 

 

Number of Second Appeals/Complaints Registered during reporting year 19183 

Number of Second Appeals/Complaints disposed during reporting year 17017 

Number of Second Appeals/Complaints pending for disposal as on 1st 
April of reporting year 

38116 
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3.3 Imposition and Realization of Penalty by CIC during Reporting Year 

3.3.1 During the reporting year, CIC imposed penalties amounting to ₹ 14,86,750/-  

under Section 20(1) of the RTI Act, 2005. An amount of ₹ 11,14,225/- has been 

received against the penalties imposed by the Commission. 

 

3.4 Status of RTI Applications and First Appeals in the Commission 

3.4.1 The RTI Cell of CIC received a total of 1905 RTI applications seeking various 

information from the Central Public Information Officer during the reporting year. 

Out of these, 183 RTI applications were closely related to the functioning of other 

public authorities (PAs) and were transferred. CIC did not reject any RTI request 

for information sought. The Commission received a total of 7,110/- Rupees as 

offline RTI application fees and additional charges during the reporting year. 

 

3.4.2 During the reporting year, 416 appeals were filed before the First Appellate 

Authority of CIC u/s 19(1) of the Act which comprised around 21.83% of the total 

RTI applications received. The First Appellate Authority of CIC disposed off 393 

first appeals during the reporting year. 

 

 

3.5 Initiatives by CIC 

3.5.1 e-Court and Video Conferencing 

The e-Court and video conferencing facility were established in the Commission in 

the Year 2016. After appeal/complaint in e-book form reaches the Information 

Commissioner(s), the case is scheduled for hearing through the software. When 

the hearing is scheduled, the system generates SMS/e-mail alert to the applicant, 
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besides generating physical notice of hearing. Subsequently, the system 

generates SMS as well as e-mail alerts for the applicant at the stage of uploading 

of decision on the CIC’s website. Decisions are also sent in the physical form to 

the applicants and CPIOs. 

CIC offers the facility of hearing through Video Conferencing in National 

Informatics Centre (NIC) studio at almost all district headquarters in the country. 

This enables applicants and concerned officer(s) of PAs from across the country 

to attend the hearings at the NIC studio in a nearby district headquarters, instead 

of coming to the Commission. 

The aforesaid facilities have been maintained in the Commission and running 

smoothly. 

With setting up of own studio of CIC, the number and quality of Video Conferences 

have improved. During the reporting year, 6441 Video Conference sessions were 

conducted by CIC. 

During the Covid Pandemic, particularly during the various stages of lockdown and 

after a large number of hearings were held through Audio mode 

 

 

3.5.2   Transparency Audit 

   
Department of Personnel & Training issued guidelines vide OM No. 1/6/2011-IR 

dated 07/11/2019 to all the PAs to get their proactive disclosure package audited 

every year. In the year 2019-20, the Central Information Commission developed 

software for facilitating such audit.  
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In the year 2020-21, 754 PAs have communicated their Audit Report of proactive 

disclosure to Central Information Commission through software.  

It is found that out of 754 PAs, 131 PAs got Grade A, 128 PAs got Grade B, 96 

PAs got Grade C, 89 PAs got grade D and 310 PAs got Grade E. The Central 

Information Commission has also given comments/recommendations through 

software to concerned PAs on Audit Report.  

 

3.5.3  Seminars / Webinars 

 

 

CIC has been organizing seminars and conferences on subjects of interests from 

the point of view of transparency. The faculty and students of MIT School of 

Government, Pune visited the Commission on 11.03.2021 and interacted with 

Chief Information Commissioner, Shri Y.K. Sinha. The Chief Information 

Commissioner appraised them about salient features of RTI Act, its 

implementation, its importance and its benefits in present scenario.    

 

 
3.5.4 Internship Programme 

 

CIC encourages law students to undergo an internship with the Commission 

wherein they are attached with the Commission to learn and contribute to the 

functioning of the Commission. The internship programme of the Commission has 

been designed for minimum period of one month, during which interns are given a 

research topic on which they prepare a detailed paper. During the reporting year, 

03 law students underwent internship programme.  
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3.6 Publicity of the RTI Act, 2005 

The following activities are carried out for publicity of the RTI Act, 2005: 

a) Holding of Annual Convention. 

b) Publicity and Advertisement of themes and Issues related to the Conventions to 

be done through audio-visual and print media.  

 

3.7  Annual Convention of the Central Information Commission 

The Commission has been organizing Annual Conventions since 2006, as a major 

event. These Conventions not only provide an opportunity and a forum for 

stakeholders to meet and discuss about critical issues related to transparency, 

governance, information rights and other related issues but also contribute 

significantly toward the broadening and deepening of the RTI regime.  However, 

Annual Convention could not be organized in 2020-21 due to COVID-19 pandemic.  

During the last 3 years, an expenditure of rupees 45.01 lakhs was incurred against 

an allocation of rupees 45.09 lakhs as per the details given below:- 

 

Preparation of 
Publicity 
Material 

2018-19 
(In lakhs 

of rupees) 

2019-20 
(In lakhs 

of rupees) 

2020-21 
(In lakhs of 

rupees) 

Total 
(In lakhs of 

rupees) 

Allocation 22.09 23 NIL 45.09 

Expenditure 22.09 22.92 NIL 45.01 
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3.8  Oath of office of the Chief Information Commissioner and Information 

Commissioner 

 The Hon'ble President of India administered the oath of office to Shri Yashvardhan 

Kumar Sinha as Chief Information Commissioner in the Central Information 

Commission in a ceremony held on November 7, 2020 at Rashtrapati Bhavan.  

 

 

Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner) 

 

Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner) 
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 Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner) 

 

 Oath taking ceremony of Shri Yashvardhan Kumar Sinha (Chief Information Commissioner) 

 

Shri Heeralal Samariya,  Ms. Saroj Punhani and Shri Uday Mahurkar  were 

administered the oath of office of the Information Commissioner, Central 

Information Commission (CIC) by the Chief Information Commissioner, Shri 

Yashvardhan Kumar Sinha on 07th  November, 2020. 
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Oath taking ceremony of Shri Heeralal Samariya (Information Commissioner) 
 

 
 

Oath taking ceremony of Ms. Saroj Punhani (Information Commissioner) 
 
 

 
 

Oath taking ceremony of Shri Uday Mahurkar (Information Commissioner) 
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Current Chief Information Commissioner and Information Commissioners in CIC 
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3.9 Allocation of Budget and Expenditure  

3.9.1  Non-Plan (Revenue) - Establishment 

 

Non – Plan Revenue (Figures in Lakhs of Rupees)  

Sl. 
No. 

Head of Account 

2019-20 2020-21 

Final 
Allocation 

Expenditure 
Final 

Allocation 
Expenditure 

(1) (2) (3) (4) (5) (6) 

1 Salaries 615.00 612.09 593.00 590.86 

2 Wages 343.65 343.52 342.00 339.77 

3 Over Time Allowance 1.00 0.83 0.50 0.04 

4 Medical Treatment 35.80 34.89 25.00 22.69 

5 Domestic Travel Expenses 12.50 11.55 8.00 6.61 

6 Foreign Travel Expenses 0.00 0.00 0.00 0.00 

7 Office Expenses 599.00 585.55 612.00 545.02 

8 R.R. & T 10.35 10.35 9.37 9.37 

9 Publication 11.70 2.93 7.00 0.29 

10 OAE 33.00 22.06 9.00 8.94 

11 Minor Works 265.00 264.34 379.00 375.74 

12 Prof. Services 295.00 293.31 275.00 273.50 

13 Information Technology 150.00 132.29 172.00 168.80 

14 SAP 30.00 29.54 15.00 11.18 

  Total:  2402.00 2343.25 2446.87 2352.81 

 































































































































































































































































































































































































































































































































480 National Handloom Development Corporation Limited 56 E

481 Indian Sign Language Research And Traning Centre 56 E

482 Container Corporation Of India Ltd. 56 E

483 ASSTT. DRUGS CONTROLLER(I),KOLKATTA 56 E

484 Central Electronics Limited 56 E

485 National Informatics Centre 56 E

486 IIT Bhilai 56 E

487 National Seeds Research & Traing Centre (NSRTC) 56 E

488 Nuclear Power Corporation Of India 56 E

489 National Institute Of Ocean Technology 56 E

490 A And U Tibbia College And Hospital 56 E

491 Embassy Of India, Muscat, Sultanate Of Oman 56 E

492 Delhi Medical Council 56 E

493 Embassy Of India,Bucharest, , Romania 55 E

494 Forest Survey Of India, Dehradun 55 E

495 Vice-President Secratariat 55 E

496 National Cadet Corps (NCC) 55 E

497 Keshav Mahavidyalaya 55 E

498 Indian Institute Of Information Technology (IIIT), Dharwad 55 E

499 Department Of Investment And Public Asset Management 55 E

500 National Institute Of Rock Mechanics 55 E

501 The Jute Croporation Of India Limited 54 E

502 Department Of Justice 54 E

503 Indira Gandhi National Forest Academy, Dehradun 54 E

504 Embassy Of India,Vienna, Austria 54 E

505 Southern Railway 53 E

506 Official Liquidator, Delhi 53 E

507 National Informatic Centre Services Incorporation(NICSI) 53 E

508 Embassy Of India, Tokyo, Japan 53 E

509 Chief Commissioner Of Central Excise & Customs, Pune Zone 53 E

510 Embassy Of India, Bogota, Colombia 53 E

511 CPV Division 53 E

512 Centre For Marine Living Resources And Ecology 53 E

513 Department Of Defence 52 E

514 Administrative Reforms Department 52 E

515 Indian Plywood Industries Research And Training Institute, Bangalore 52 E

516 Consulate General Of India, Bali 52 E

517 Indira Gandhi Centre For Atomic Research 52 E

518 Embassy Of India, Helsinki, Finland 52 E

519 High Commission Of India, Ottawa, Canada 52 E

520 National Institute For Empowerment Of Persons With Multiple Disabilities (NIEPMD) 52 E

521 Raja Ramanna Centre For Advanced Technology 52 E

522 CSIR-NEIST, Jorhat 52 E

523 ASSTT. DRUGS CONTROLLER(I),MUMBAI 51 E

524 CSIR-FPI, Bengaluru 51 E

525 Heavy Water Board (CO), HWP (Thal) Snd HWP (Hazira) 51 E

526 Consulate General Of India, Ho Chi Minh City, Vietnam 50 E

527 KIOCL Limited 50 E

528 Standardization, Testing And Quality Certification (STQC) 50 E

529 Embassy Of India, Belgrade, Republic Of Serbia 50 E

530 Heavy Water Plant(Baroda) 50 E

531 CSIR-IITR, Lucknow 50 E

532 Embassy Of India, Amman, Jordan 50 E

533 Atomic Energy Education Society 50 E

534 Consulate General Of India, New York, USA 50 E

535 Services Sports Control Board (SSCB) 49 E

536 Aeronautical Development Agency 49 E

537 Stresssed Assets Stabilization Fund (SASF) 49 E

538 Consulate General Of India, Birgunj, Nepal 49 E

539 Department Of Fertilisers 49 E

540 Embassy Of India, Manila, Philippines 49 E

541 High Commission Of India, Pretoria, South Africa 49 E

542 High Commission Of India, Port Louis, Mauritius 49 E

543 Directorate Of Estates 49 E

544 Embassy Of India, Oslo, Norway 48 E

545 National Internet Exchange Of India 48 E

546 Delhi Technological University 48 E

547 High Commission Of India, Colombo, Sri Lanka 48 E

548 NSTFDC 48 E

549 CSIR-NPL, New Delhi 48 E

550 CSIR-IICB, Kolkata 47 E

551 C-DoT 47 E

552 CSIR-IIIM, Jammu 47 E

553 Institute For Plasma Research 47 E

554 Embassy Of India, Harare, Zimbabwe 47 E

555 North Central Railway 47 E

556 Western Railway Mumbai 47 E

557 High Commission Of India, London, United Kingdom 47 E

558 Braithwaite And Co Ltd 47 E

559 Embassy Of India, Berne, Switzerland 47 E

560 Assistant High Commission Of India, Rajshahi, Bangladesh 47 E
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561 Consulate General Of India, Frankfurt, Germany 47 E

562 AIRPORT HEALTH ORGANISATION,CHENNAI 47 E

563 Consulate General Of India, Jaffna, Sri Lanka 47 E

564 National Institute Of Siddha (NIS) 46 E

565 Embassy Of India, Guatemala City, Guatemala 46 E

566 Embassy Of India, Riyadh, Saudi Arabia 46 E

567 Embassy Of India,Santiago, Chile 46 E

568 Embassy Of India, Dakar, Senegal 46 E

569 Heavy Water Plant (Talcher) 46 E

570 Embassy Of India, Panama 46 E

571 Embassy Of India, Abu Dhabi, UAE 46 E

572 Delhi Co Operative Housing Finance Corporation Limited 45 E

573 HSCC, India Ltd. 45 E

574 Ambedkar Institute Of Technology 45 E

575 Embassy Of India, Dublin, Ireland 45 E

576 Inland Waterways Authority Of India, Noida 45 E

577 High Commission Of India, Nairobi,Kenya 45 E

578 Embassy Of India, Paris, France 45 E

579 Consulate General Of India, Sao Paulo, Brazil 45 E

580 Consulate General Of India, Dubai, UAE 45 E

581 Consulate General Of India, Jeddah, Saudi Arabia 45 E

582 JAMIA MILLIA ISLAMIA 44 E

583 National Board Of Examinations 44 E

584 Northeast Frontier Railway (Guwahati) 44 E

585 Consulate General Of India, St. Petersburg, Russian Federation 44 E

586 High Commission Of India, Windhoek, Namibia 44 E

587 Indian Telephone Industries Ltd 44 E

588 West Central Railway 44 E

589 Heavy Water Plant (Kota) 44 E

590 Drug Control Department 44 E

591 High Commission Of India, Abuja, Nigeria 44 E

592 Ambedkar Institute Of Advance Communication Technologies And Research 43 E

593 Permanent Mission Of India To The UN Offices In Geneva, Switzerland 43 E

594 Consulate General Of India, Hamburg, Germany 43 E

595 Indian Council Of World Affairs 43 E

596 Central Soil & Materials Research Station 43 E

597 Embassy Of India, Vientiane, Lao People's Democratic Republic 43 E

598 Central Revenues Control Laboratory 43 E

599 Northern Regional Office, Chandigarh 42 E

600 Directorate General Of Home Guards GNCTD 42 E

601 Board Of Homoeopathic System Of Medicine Delhi 42 E

602 Nuclear Fuel Complex 42 E

603 CSIR-CDRI, Lucknow 41 E

604 Variable Energy Cyclotron Centre 41 E

605 South East Central Railway 41 E

606 High Commission Of India, Trinidad & Tobago, West Indies 41 E

607 Embassy Of India, Khartoum, Sudan 41 E

608 Master Control Facility, Hassan 41 E

609 Embassy Of India, Brasilia, Brazil 41 E

610 Biju Patnaik National Steel Institute 41 E

611 Embassy Of India, Ashgabat, Turkmenistan 40 E

612 Heavy Water Plant (Tuticorin) 40 E

613 Embassy Of India, Rabat, Morocco 40 E

614 Embassy Of India, Astana, Kazakhstan 40 E

615 High Commission Of India, Yaounde(Cameroon) 40 E

616 Consulate General Of India, Mandalay, Myanmar 40 E

617 National Biodiversity Authority 40 E

618 Embassy Of India, Malabo 40 E

619 Embassy Of India, Damascus, Syria 40 E

620 Embassy Of India, Rome, Italy 40 E

621 High Commission Of India, Georgetown, Guyana 39 E

622 Directorate Of Agricultural Marketing 39 E

623 National Savings Institute (NSI) 39 E

624 Bhabha Atomic Resarch Centre (Mumbai) 39 E

625 Bank Of India 39 E

626 Consulate General Of India, Hongkong 39 E

627 Delhi State Legal Services Authority 39 E

628 Representative Office Of India, Ramallah City, State OfPalestine 39 E

629 Consulate General Of India, Hambantota, Sri Lanka 38 E

630 Consulate General Of India, Houston, USA 38 E

631 Embassy Of India, Bamako, Mali 38 E

632 Bhaskaracharaya College Of Applied Sciences 38 E

633 Embassy Of India, Beirut, Lebanon 38 E

634 Konkan Railway 38 E

635 Central Fertiliser Quality Control & Training Institute 38 E

636 Consulate General Of India, Durban, South Africa 38 E

637 Embassy Of India, Seoul, Republic Of Korea 38 E

638 Embassy Of India, Moscow, Russian Federation 38 E

639 Embassy Of India, Baghdad, Iraq 38 E

640 AIIMS, Raipur 37 E

641 Chief Commissioner Of Customs And Central Excise Hyderabad Zone 37 E
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642 High Commission Of India, Lusaka, Zambia 37 E

643 Embassy Of India, Tel Aviv, Israel 37 E

644 High Commission Of India, Male, Republic Of Maldives 37 E

645 Tata Memorial Centre 37 E

646 Directorate Of Health Services Head Quarter 37 E

647 National Centre For Antarctic And Ocean Research 36 E

648 BARC Facilities, Kalpakkam 35 E

649 Uranium Corporation Of India Ltd. 35 E

650 Indian Council For Cultural Relations 35 E

651 MSME DI Nagpur 35 E

652 Embassy Of India, Ljubljana, Slovenia 35 E

653 High Commission Of India, Kigali (Rawanda) 35 E

654 Electronics Corporation Of India Ltd. 35 E

655 National Institute Of Biological 34 E

656 HLL Lifecare Limited 34 E

657 Shaheed Sukhdev College Of Business Studies 33 E

658 Consulate General Of India, Juba, Sudan 33 E

659 Local Audit 33 E

660 High Commission Of India, Suva, Fiji Islands 33 E

661 Press Council Of India 33 E

662 General Services Organisation, Kalpakkam 33 E

663 Consulate General Of India, Sittwe, Mayanmar 32 E

664 Chief Commissioner Of Income Tax (CCA) , Mumbai 31 E

665 Shaheed Rajguru College Of Applied Sciences For Women 31 E

666 Tata Institute Of Fundamental Research 30 E

667 Indian Rare Earth Ltd. 30 E

668 Embassy Of India, Tunis, Tunisia 30 E

669 North Western Railway 30 E

670 Sports Department 29 E

671 Centre For Railway Information System (CRIS) 29 E

672 High Commission Of India, Maputo, Mozambique 28 E

673 Planning Department 28 E

674 South Eastern Railway (Kolkata) 28 E

675 DFC (New Delhi & Chandigarh) 28 E

676 Telecom Regulatory Authority Of India 28 E

677 Registrar Of Companies, Mumbai 27 E

678 Society For Applied Microwave Electronics Engineering And Research (SAMEER) 27 E

679 High Commission Of India, Dar Es Salaam, Tanzania 27 E

680 NATIONAL CENTRE FOR DISEASE CONTROL, DELHI 27 E

681 Directorate Of Ayush 26 E

682 National Medicinal Plants Board 26 E

683 Delhi Agricultural Marketing Board 26 E

684 Pr.Chief Commissioner Of Income Tax (CCA), Pune 26 E

685 Public Works Department Delhi 26 E

686 Metro Rail Corporation Kolkata 25 E

687 Directorate General, Armed Forces Medical Services 24 E

688 Consulate General Of India, Vladivostok, Russian Federation 23 E

689 National Zoological Park, New Delhi 23 E

690 Embassy Of India, Paramaribo, Suriname 23 E

691 Consulate General Of India, Johannesburg, South Africa 22 E

692 International Institute Of Population Sciences 22 E

693 Delhi State Civil Supplies Corporation Limited 21 E

694 Tourism Department Delhi 20 E

695 Consulate General Of India, Zanzibar, Tanzania 20 E

696 Delhi Nursing Council 20 E

697 Chief Commissioner Of Custms & Central Excise, Vadodara Zone 19 E

698 Pr. Chief Commissioner Income Tax, NWR, Chandigarh 19 E

699 High Commission Of India, Nicosia, Cyprus 19 E

700 Society For Integrated Circuit Technology And Applied Research 18 E

701 CIHT Jalandhar 18 E

702 Registrar Cooperative Society 17 E

703 Indian Coast Guard 17 E
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704 Security Office 16 E

705 Directorate Of Gurudwara Election 16 E

706 Bhagini Nivedita College 15 E

707 Department Of Training And Technical Education 14 E

708 Chief Commissioner, Central Excise, Delhi Zone 14 E

709 Institute Of Steel Developemnt Growth (INSDAG) 14 E

710 Chief Commissioner Of Customs, Mumbai-II Zone 11 E

711 Jag Pravesh Chandra Hospital 11 E

712 Chief Commissioner Of Customs, Mumbai-I Zone 8 E

713 Nehru Homoeopathic Medical College And Hospital 8 E

714 Chief Commissioner, Central Excise, Mumbai-I Zone 7 E

715 Chief Commissioner Of Custms & Central Excise, Nagpur Zone 7 E

716 Directorate Of Revenue Intelligence 7 E

717 Delhi Transport Corporation 6 E

718 Registrar Of Companies, Bengaluru 6 E

719 NCC Department 6 E

720 Delhi Subordinate Services Selection Board 3 E

721 Kasturba Institute Of Technology 1 E

722 G.B. Pant Hospital 1 E

723 Registrar Of Companies & Official Liquidator, Rajasthan 1 E

724 Registrar Of Companies, Kochi 0 E

725 Acharya Narendra Dev College 0 E

726 Chief Commissioner Of Customs, Mumbai-III Zone 0 E

727 Department Of Social Welfare GNCT Of Delhi 0 E

728 Institute Of Chartered Accoutants Of India 0 E

729 Punjabi Academy Delhi 0 E

730 Consulate General Of India, Bandar Abbas, Iran 0 E

731 Consulate General Of India, Zahidan, Iran 0 E

732 Institute Of Human Behaviour And Allied Sciences 0 E

733 Registrar Of Companies & Official Liquidator, Uttarakhand 0 E

734 Directorate Of Organisation & Personnel Management 0 E

735 Directorate Of Prohibition 0 E

736 Embassy Of India, Istanbul, Turkey 0 E

737 Chief Commissioner (AR), CESTAT 0 E

738 Official Liquidator, Tamil Nadu 0 E

739 Rajya Sainik Board Delhi 0 E

740 Regional Office,Bangalore 0 E

741 Director General Of Income Tax, NADT 0 E

742 Office Of The High Commission Of India, Lagos, Nigeria 0 E

743 Regional Director(SR), Chennai 0 E

744 Guru Nanak Institute Of Technology 0 E

745 Registrar Of Companies Cum Official Liquidator Chhatisgarh 0 E

746 REGIONAL OFFICE OF HEALTH & FAMILY WELFARE, PATNA 0 E

747 Art, Culture And Language Department 0 E

748 Bhagwan Mahavir Hospital 0 E

749 IRCON International Limited 0 E

750 North Eastern Regional Office, Shillong 0 E

751 Satyawadi Raja Harishchandra Hospital 0 E

752 Information Technology Department 0 E

753 State Agricultural Marketing Board, UT Chandigarh 0 E

754 AIIMS, Rishikesh 0 E
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